)/

-

‘w .

R O . oL

1ist éf'Paper: in Original Applicatipn No.

L. 25192 \MQA _)_u:zr \81;

f’%-sl,No.Of
W ¥ 7 Papers.

j:EE'} :lwr —P;:;:;(:ES e ‘f s D= c:f*L:Lpt 1o .
Oxr E s f Papers.
.. bate of Filing. ‘ o v
T
J 7 L CK,F},.£%'),ﬂ_ Orlginfl Judgeme
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O.A. & Meterizl Papsrs-

I

Coupter

Reply Counter
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Destroyed.
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S S e ///”/’ o
T TRASTREL, fLo T ‘ : Page-2 D

'// . ¢p 25/92 in 0A 122/92

L]

Date Office Note Orders

9.7.92 ., (. - - .. i (0rders as p%a the qu.ble Spri R.Bala-
o N subramanian,” membcrH{Admn.)._

B P L L i T L G Rel T ST h et 2 acema; boetad o

In view.of. .the orders passedﬂln

- [REpS— . Y O T e T TRt DAF RV

Cthe contampt g{tltlon
Nd.25/92 is dismi ssed ulth;no order

as to costs. ' 1

(Dictated in the ape% Court).

1153 | -*TE - ¢ <“~”fp\

HRBS " HTCSR
M{A) T M(3)




R X @‘I‘ﬂéﬁﬂi’ﬁﬁ‘@:h N"MIZ@!STQ&‘I’I&’& TYIBU%&; HYDERABAD BENCH AT L!YDERA%&E.

49Ana€2§? 4

o S e, 25. of 1992 in 0.A.H0.122 of 1992,

Between T &ateds 9.7 92.

o E.L.ﬁaraaimha Raa. ase .Applicant.

Ané

A I Sri. 5 «Rrishna Raa, Ssnior éﬁgerintendent, Rail Mazl Service,
' Y. Bivisien, Vijayawada.

2. Sri. & +Brehmanandan, Fgst Master ﬁﬂnaral vijayawada Regien,
AP, Circle, Vijayawama-
( The . 3:& respmndeat 13 net necessary to this contempt patitian)

R : S S ees ' Respenéents, -
. ‘

~.Ceunsel for the agplicant

e Sri.n.Linga Rao,
) CQunaml for the Resp@néents

H wri.ﬁ.ﬁhaskar Rae. Aﬁél. Cssc.l
CQﬁAMt“

. . Hon'Ble Mr, -.@alasu@r&mauian, Aéministrative HYemper -

Hon'bls Hr. T, ﬂhanﬁra aekhar Reddy, Judicial Member,

(Qrﬁars a8 p&r ‘the Hon'ble Mr.-ﬁ;ﬁalésuhtamanian, Adminig-
trative Hembar) o

In view of the or&erw ganaeﬂ in the 0. h. ne.t?z/ﬁz, the

| f,:centenpt yetitien ﬂm.ZS/@? 13 étsmisse& with no oréar as to cests.,

- G/ _
Beputy Registrar({Jugl,)

LA 1T PP

'..... Fenl
o N ' Court Offxcer - (3 {) l&_/
v, o | Centra}- Admlmstrauve Tnbumr '
' o Hyderabaq Bench
Hyderabad, _

" covy torm | |

1. 8ri. 8,Krishng Raa. senier Suanrintenaent, aailway Hail Service,

S Y Eivisien. Vijayawaﬁa. : ‘

2, Sri. S.Brahmanadam, Post” Master G@n@ral vijayawaﬁa Region, A. P.
- Circle, VYijayawada, L

3. . One cepy to Sri,. D, Linga; Raa, advpgate, CaT, Ryé.

4. One copy to Sri. &-ﬁhaskara Rae, h@ﬁl. caac. CAT, Hyd,
5. One spare Copy. - _ S

.

{1} wziﬂ@ notmra

L N T SR S




Sl e

c.B.HO; 25 of 1992 in 0,8.80,122 of 1992,
U Dateds e, 92.

R.L.Narasinhs Rae. ‘:1,  ees : Rpplicant.

‘ T . Ané .

"1s SBri. S.Rrishne Rae, Senier auperintanﬂent, ﬂail Mail Service,
N ¥, Bivisien, Vijayawada.

2. Sri. S.Brahmanandam, Post ﬂaster General, Vijeyawada Region,

f‘ kP, Circle, Vijayawada. S
' ' ( The ara_reay@naent‘is,n@t‘necesqary to this contempt petition)
f _ ;QO . R@Eiﬂﬂﬂﬁf"ht&- -
.. Ceunsel. £or the Applicant ] ‘Sri.n.Linga Ramw. '
' Cmmsel for the Resmndents | S .vri.ﬁ.ﬁhaskar REo, Addl, G"SC!.
fcoaaaa‘ |

ﬁén5b1e Hre R Balasubramanian, Administratlve Memher
Hen ble Hr, T. chanara Sekhar Rﬁdﬁy, Judicial Member.

{@rmars 26 pe” the Hon'ble Mr. R. Balasubramanian, Aﬂminis-_
‘trative Hember) ‘

In view of theé arﬁera gassea in the O.A, Re.122/92, the .
;-c@ntemgt pmtiti@n ﬂ@.Eﬁ/Qz 1s ﬂismissaa w&th ho order as to costs,

oL gase
50 BE TRUE COPY ) Beputy Registrar(sudl.)

- ..g...-u'un-szs

i LTt Officer ._1[’5( ':*LPL' o
\> L T Gantral Adrministrative "« S e
.’“ . ‘ Hyderabad Berch - RS

" Hydesabad

_cgpy tog=

1. Bri. B .Kri&hna 2ao, Senior auyarintmn&erzt, Railv:ay Mail mrvwe,'
. X.E&ivisien. Vijayawada, :
2. &ri. S.Brahmanadam, Post Mast&r ccnmml vij@yawaﬁa Reqi@n. AP,
Circle, Vijayswada,
3. One cepy to Sri. D; ‘Linga Ha@, aéwac&te. C%T, Hyd.,
~ . . . ome copy to Sri. X,Phaskers Rao, Aml.‘msc. CAT, Hyd,
~ T 8. One _Spare cayy/ R

Rem/=
- “' ) . ) - g-:‘ " ., -
i : Jﬂ Lok ;o)m nuo MM w“) ‘
Siosrebersosem 1#C
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- $CENTRAL ALMINISTRALIVE TRIBUNAL - HYDERABAD BENCH
(A 7-:’_}7' y
. - .

ORIGIHAL APT LICATION NO. /5 72 0F ‘19 ‘?L\'

— — e e e o m e oe — am o e ~

TRAN SFER APPLICATTON NO.—

S

) CEHI‘IE‘ICAT e

Certified that no further uCt on is rerui red td he
taken and the case is tit for consignment to the Record Room(E@c;ded)

Dtateds <& ,'7 ]?2 |

Counter Sicned:

’

Signature of th
Dealing Assist

section Officer/C
pvm ‘
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A . ‘
‘.t" IN THE CENTRAL ABMINISTRATIVE TRIBUNAL HYBERABAD RENCH AT HYDERAEBADR,
 CuPuNO.25 of 1992 in 0.3.N0,122 of 1992,

Between Dated; 9,7,92,

R.L,Narasimha Rao, . sae Applicant,
‘ And

1, Sri, S.Krishna Rae, Senier Superintendent, Rail Mail Service,
Y, BPivisien, Vijayawada, .~

2¢ Sri, SeBrahmanandanm, Post‘g;ster'seneral, Vijayawada Region,
A.P, Circle, Vijayawada, ™

{ The 3rd respendent is net necessary to this centempt petitien)

see Respendents,
Ceunsel for the Applicant ¢ Sri,p,Lin¢a Rae, ~
Counsel for the Respondents ¢ Sri,N.Bhaskar Rae, Addl, CGsC,

CORAM ¢

Hon‘ble Mr, R.Balasﬁhramanian, Administrative Member
Hen'ble Mr, TeChandra Sekhar Reddy, Judicial Member,

(Orders as pér the Hon'ble Mre. R.Balasubramanian, Adminise
trative Member)

In view of the erders passed in the 0.A, Ne.122/92, the
contempt petitien Ne,25/92 is dismissed with ne order as te cests,

e

Copy tesm

1. Sri, S.Krishna Rao, Senier Superintendent, Rajilway Mail Service,
Y.Pivisien, Vijayawada,

24 Sri. S.Brahmanadam, Post Master.General, Vijavawada Regien, a.p,
Circle, Vijayawada,

3¢ One copy teo Sri. P,Linga Rao, advocate, CAT, Hyd,

4, One cepy te sri, Ne.Bhaskara Rao, Addl, ¢esC, cam, Hyd,

5. One spare COPY,

Rsm/e
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TYPEL BY COMPARED BY
CHECKED By APPROGVED By

IN THE CEJTRAL ADMINISTRATIVE TRI
- BUSAL : HYLERABAD BENCH, —

THE o aLg M‘\Q ({ &,

THE HOLi'ELE MR.E « BALASUBRAMANTAN ¢ M(a)
AND

C | . :
THE HON'BLE MK LT, CHANDRASEKHAR REDDY
MEFBEF (J)

AN
THE HOI'BLE MR.C. RCY 3 MEMBER(J)

Dateds ?j7/ ~1992

e
ORDER /JUEGMENT °

hadl/C.A/MA, No; 2 STo__ _
in o
0.4, No, ECRAR

-

T o atoe— (WsPNo: vh

*

Admitted and interim directions

issued

Allowed
Disposed of with directions

s —Bishissed
Disndssed as withdrawn

D smissed for Befault,
M,A.Ordered/Re jected.

pvm. _ o LEELp;der as to costs.

A AT T A
dnta) aniatfative Tribsaed
e g PATCH
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.Ug te ot Dapmfs

apers in original Application No.
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e

- II,
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i + m rhase o e

Judgement

y " 1 ' .
O.8. & Meterial FPap&rs.
f

Counter

Reply Counter
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Destroyed.
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OA 122/92 Page-3 s

]
I)gte

Office Note

7
1@'
Orders ’

26.3,92

\

21=4=92

a3y Y 91

{'&vq'\—‘

26.3,.1992

When this case was called, while

M;. D.Linga Rao, learned counsel for the
applicant atated that & great hardship is
felt by the applicant on the ground of his
getting juét Re.1/~ per month, Mr., Naram
Bhaskar Rao, appearing for the respondents
stated that the recovery has not yet
started and the recovery has not been
ordered even from the sélary for the month -
of March 1992 payable in April 1992. He
also stated that the counter is ready and
wanted one weeck time to argue. Hence, .
list this case for final hearing on
16.4.1992,

\%? - -T” Y
HRBS ' HTCSR j

M(A) M(J}
MA.445/92 0A.122/92

None present for the applicant, Hence,

list this MA.445/92 and 0A.122/92 for

directions on 1-5-1992,

’T‘-f‘»fh—éxr———z%:D.
(HTCR) .
Mm(3)
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Central Administrative Tribunal @ P

HYDERABAD BENCH

| 0.A. No/ TA=Nu...... ]74%/ 1990
.............. 32 LNO\"%\\L&—/LL&X@—QLO\‘Apphcam (s)

Versus

g e ,S;\L))&Jc 2Mn. S Y D \f\:g\ﬁ'r}. A1 )&}QJWO\&O\‘L— 2 #ﬂm—-,,ResPondent (s)

Date Office Note : , Orders

M- 9-99 D fige Reo, Advomls o the
' opplicont  ondh Ty, N BhonkawRac ,
Advocale Zev e Vu.’;iooncL%Lﬁ ave pvesenk
Heo_,,ck both Aides. A,ue ;)5 a %l matiey
o@ﬁ.ﬁ dl—co)nc‘m odeit e oa. (e
o Y%Pﬁncxe:\a "o Fle \*«&v'vcp\U oppoaiy
\ . ' ) fhe cA withtn Sy Leckn o mwd%mﬂ
Fouools Lo the cpro lcont . e Adwewls Qo
ke oo liconk mos e  hiy vejolnder ¢
oy woitin  ore weck Naeobier . Lol Hon o
ot Znoll. L\eo.v?/j oblev  He bliodunjl.s ave
complejuL |

D, L.u\a(». Lo, {qd"‘/%’l“ 2?0 bhe
Q,_pp\«gpnl foresm ¢y 'bcv{ %m‘-@rm YQ,LQ& )

u[mf /1\.)5 A  on & 3.9 . 2,01 Aeany
-n :n!?/nm ’E[texé

«-J" - \' «.H .
. P , {,}] ﬂe_- Ymeo, Oé ﬂr JGﬁO\ﬂQF!AGL{eaO
o AM (’)6 0. A—«U‘ﬁ‘k ’QCLO ./Z’b[ fz;f/)

Guae fJor  26- 9.93.

(B> (rese)
n@) N>

y&i" \ &«, b\\/\ | . ;.-  ’(P.T.O.)




RED
(QyélszQ1f o ‘lll’ (:2£> .

Date Office Note . Orders
QoA s (S Do o> @““$>a£.~ o
: Cauj::J?.égﬁ\ %L;:}%;;gﬂgmﬁkgﬁﬂf -9%?7Uvddﬂ
JSYNICENS fing. ﬂﬁ?\ N7
Covlen . }L@«ce_ﬂﬁﬂ -QNQ.CP%Q oA
lo <3~9% -
\(Res) \'(‘ C rlj
A )
10,3,92 — Mr,D.Linga Rao, Advocate forthe &

applicant and Mr,.N,.Bhaskara Rao; Advocate
fér the respondents are peesent, Couﬁter
bf the respondents is not yet filed,
Hr.N.Bhaskara Rao seeks short time for
filing counter of the respondents. In

view of the urgéncy expressed by the

bounsel for the applicant list this OA for
final hearing on 26,3,92, The respondent

may fiie their reply before 24.3.92 with a
Copy to the Advocate for the applicanéixzy

file his rejoinder if any within 2 days

T e———

thereafter, Ve fareher make, it clear that

the matter will be heangﬁanéfdecideé On
*

P6,3,92 even for any reason counter of the

respondents is not filed,

Mr,D,.linga Rao presses for interim

felief, As we have ordered the OA to be

jisted for final hearing on 26,3,92, WR
-~

are not inclined to pass interim orders at
this stage.

W — .
(HRBS) 1(H.Tcs‘g) % )

M(A) M(J)

=)
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" X 2 .

JUDGMENT OF THE DIVISION BENCH DELIUERED BY THE HON'BLE
SHRI R. BALASUBRAMANIAV MEMBER (ADNN )

1

Thls 0.A. has been filéd E} Nr. R.L.Narasimha
Rap with a prayer bhat the 1mpugnad memo .dated 30,1.1992
i ssued by the Senior uuperlhtendent, Ralluay Mail Service,
'Y' Division, Vijayawada be declared illegal and pass

such orders-as the Tribunal deems Pit. "Counter is filed

by the respondents oppdsing the OA,

2. We have heard Shri Kishtaiah for fir. D.tinga Rao,
counsel for the applicant and Mr, Naram Bhaskar Rao,

Additional Standing Counsel for the respondsnts. ue

direct the respondents to recover :Ee amount due to the

- -"\.l-"ﬁ-u\@

Department,both by way of capiber anpd—inaserest and penal

lnterest aver a longer pc<riod so that the applicant uxll

have some amountd for sustelnance in these difficult days.

After examining his present emoluments and the service

left for him to go in the Department, we direct the res-

pordents to effect bgg total recovery af Rs.1300/- per

month till a3 the praincipal and the penal interest therson

are reaslised by the Department., The amoun: of Bs.1300/-

per manth shall include both the componensts of princiepal
for o Aasd mr

and penal interest. I1f some amount is still lE?E( the

same shall be adJUSted out of his retirement benefits

ida:ccordance with the rules. The DA is asccrdingly disposed of

No costs. (Dictsted in the open Court).

\&
Date. ... 06 -\;-r-t' “Off]_cef 7 kp\_/’
© o I “w '

Administrativ
9“““3,.¢nrabad Bench
Hydexd
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IN THE CEN

AT HYDERABRD

R IGINAL APBPLICATION NC.122 of 1992

DATE OF JUDGMENT: 9th July, 1992,

BETWEENW:
Mr. R,L.Narasimha Rao .o Applicant

AD

1. ‘he "enior Superintendent,
Rgiluway mail Service,
- Y Bivision,
Vi jayawada-1.

2, Yhe Postmaster General,
Vi jayawsda Region,
A.P.Circle,

Vi jayawada,

3, The Chief Postmaster General, «
A.P,, Hyderabad. . gspondents

COUNSEL FOR THE APPLICAWT: . Mr. D.lingas k4D

COUNSEL FOR THE RESFUONDENTS: Mr. N.Bhaska{ Rao, AddL ,CGSC

CORAM:

Hon‘ble Shri R.Galasubramanian, Member (rdmn,)

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl.)

contd....



: 3
)
Copy to:- i
1. The Senior Superintendent, Railway Mail Service, 4
Y.Division, Vijesyawada-1l. y
2, ' The Post Master General, Vijayawada Region, A.P.Circle, I

Vijayawada, |
* - 4 I
3. The Chief Postmaster General, 2,P. Hyderabad. :

4, One copy to Sri,. D.Linga Rao, advocate, 1-1-253/10/c/,
~ Chikk2dpally, Hyd,

i
5. One c-#7 to Sri, N,Bhaskar Rao, Addl, C3SC, CAT, Hyd=bad, |
< 1

6. One cepy to Hon'ble Mr. T.Chandrasekhar Reddy, J.M.CAT,Hyd'

. y
7. One spars copyb,///// |

Rsm/- ' | ' , ﬂ

N R

NN

JRE——-




IN T™ME CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAB AD

M.ANo,445/92
in '
0.4,No,122/92

Between:
R.L.Narasimha Rows , ’ .o
AND

1, The Senior Suserintendent,
Railway Mail Service,
Y.bivision, Vijayawada-1,

2. The Postmaster General,
Vijayawada Region, .
A.P.Circle,

Vijayawada,

3. The Chief Post Master

General, Hyderabad, .o
COounsel for the Applicant .
Counsel for the Respondents ' | ..
CORAM 2

Date of Order: 1,5,1992

Af]pl iCant -

Respondents,

Mr,D,Linga Rao

Mr.N.Bhaskar Rao

HON'B LE SHRI T.CHANDRASEKHARA REDDY,MEMBER (JUDL.)

(Order of the Single_MemberBenbh delivered

Hon'ble Shri T.Chandrasekharé Feddy, Member (Judl,) ).

T (‘ﬂ———f’

by

-




L 2 s

Mr,M.Ram Gopal Rao for Mr.D.Linga Rao,
Advocate for the applicant and Mr,N.,Bhaskara Rao, Standing

Counsel for the respondents are present,

Mr.M/R&m Gopal Rao for Mr.D.Linga Reo moves E
MA,445/%2 on behalf of the applicant in the OA to direct
the responcéents t0 pay the salary of the applicant from -
March, 1992 without deducting the penal interest, Heard

Mr.M,Ram Gopal Rao and Mr,N.Bhaskara Rao,

After hearing both sidffgfor the period
the salary is not paid %o:) the applicant and for the
, _ _ ek iy
future period, we direct the respondents to make #me payment.

e

of 8s,1,000 only towards the salary of the applicant from

out of the net amount of the salary that is payable to the
O~

applicant to appropriate the balance of the anount\fIOm the

salary offthe applicant towards house building loan for

/rinciple and interest in accordance with law, until further
orders of this Tribunal, List this OA for final hearing on

5.€6.92 as said pleadihgs are complete, MA,445/92 is disposed

s ’

of with the said directions,

_— ﬂw—PJ*—"\*A“‘
/
(T, CHANDRASEKHARA KEDLY )
Member (Judl, )

Dated : 1st May, 1992

(Dictated in the Open Court)
1 .The Seniox Superintendent, Railway Mail Service,

Y.Division, vijayawada-1l
2.The postmaster General, vijayawada Region,A,P.Circle, Vijayawada,
3.The Chief post Master General, Hyderabad,.
4.0ne copy to Mr, D,Linga Rao .Counsel for ApplicantC.A,T Hy&m
5.0ne copy to Mr, N,Bashkar Rao S.C.C.A.T, Hya.
6.Cne Spare CopY.

sd



pvm.

‘i

- TYPEL BY ¢ ' COMPARED BY
o -

CHECKED BY/ APPROVED 5Y

—_—

THE HON'BLE MK, vV.C.

AND
THE HON'BLE Mk, K. BALASUBRAMANIANsM(A)

AND
THE HON'BLE MR.T.CHANDRASEKHAR REDDY 3

, MEMBER( JUDL )
il
AND

THE HON'BLE Mk.C,J. ROY : MEMBER({ JUDL)

. ™~
Dateds \"= 1097,

ORDER / JUDGMENT

Roﬂ—-fé—.-?t-.—/M.A.No, Y L_\é’\‘(')\

in

0.A.No. v\ QY

T,A.No, _ (W.P, No, _ )

Adnitted and interim directions

issued

. Disposed of with directi‘gqs

. . \ bk
Dismissed _ ‘i””— .
Dismissed as withdrawn _ Q'QC\L

rasmissed for efault, cft\ egﬁ\i:}

A

>

M.A . Ordered/Re jected, %Sd“
No order as to costs,




CENTRAT, . ADMT N e nmivE PRI RIINAT,
HYDERABAD RENCH: AT HYDEPARAD.

-O.A‘No; 122/82 - Date of Decision: 9,7,.92 wj‘.
, : . p
' !

%kaxwg.

Mr: RL Narasimha Rap

Mr, D.Linga Ra

‘Petitioner.

Versus

The‘Sr.Superintendent,(QMS,‘Uijéyauada'and

2 others

¥r. N.Bhaskar Rao

CORAM:

THE HON'BLE MR,

Advocate for
the Petltloner(sb

RéspOnd ent.,
——

Advoéa;;\;g:\\\\
the Respondent

{s) ™~

-

R.Balasubremanian, Member (Admn.)

THE HON'BLE MR. T.Chandrasekhara Reddy, Member (Judl.)

—

1; Whether Reporters of local bapers may
be allowed to see ther Judgment 2

2. To be referred to the Reporters or not 2.

3. whether their Lordships wish to see the fair
copy of the Judgment ? -

- 4, Whether it needs to be circulated ' va
- to other Benches of the Tribunal ? :

5. Remarks of Vice Chairman on Columns
1,2,4(To be submitted to Hon'ble
Vicc—Chairman whpre he is not on the

. Bench.). . . | :
ikje’//_ | By Tv—"fr‘zf£>
HRBS | -“”“::} |

‘ HTQSH

Aatd



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABARD

CRIGINAL APPLICATION NO.122 of 1992

DATE OF JUDGMENT: 9th July, 1982,
BETUEEN:
Mr. R,L.Narasimha Rao .o Applicant
AND

1. thﬁ;éﬁiaﬁﬁguparintendenti:} :

‘Railway MailsService,
R T

Y Division,

Vi jayawada-1.

2. The Postmaster Gensral,
Vi jayawada Region,
A.P,Circle,

Vi jayawada,

3. The Chief Postmaster General, «
A.P,, Hyderabad, .- gspondents

COUNSEL FOR THE APPLICANT: Mr. D.Linga Rac

COUNSEL FOR THE RESPONDENTS: Mr. N.Bhaskar Rac,‘ﬂdd..CGSC

CORAM:

R .
Hon'ble Shril:B.Galasubramanian, Member (Admn.);

Hon'ble Shri T.Chandracekhara Reddy, Member (Judl.)

contdeses

<



Copy to:-

1. The Senior Superintendent, Railway Mail Service,
Y.Division, Vijayawada-l.

2. The Post Master General, Vijayswada Regicon, A.P.Circle,
Vijayawada,

3. The Chief PostmasterbGeneral, A,P. Hyderabad.

4, One copy to Sri., D.Linga Rao, advocats, 1-1-253/10/c/,
Chikkadpally, Hyd.
5. One c=@7 to Sri, N,Bhaskar Rao, Addl, CGSC, CAT, Hyd=bad,

6. One cepy to Hon'ble Mr, T.Chandrasekhar Reddy, J.M.CAT,Hyd

7. One spara copy.

Rsm/=~



L2 ..

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI R.BALASUBRAMANIAN, WMEMBER (ADMN.)

This 0.A. has been fiied by #r. R.L.Narasimha

fao with a prayer that the impﬁgnsd memo dated 30.1.1992
issgued DQ the Saﬁié@ 5Qp§:iﬁtendant, Railuay Mail Safﬁice,
'Y' Division, Vijayswada be declared illegal and pass

such orders‘as the Tribunal pgitels fit, ‘Counter is filed

by the respondents opposing the 0A,

2. e have heard Shri Kishtaiah for Mr. DO.Linga Rao,

counsel for the applicant and Mr. Naram Bhaskar Rag,

Additional Standing Counsel for the respondents. We

direct ?ha respondents t?/;ecouer iﬁg{amount due to the

Departmentjboth by way of aeggggieanduinée#aet and penal

interesﬁ;auer a longer pzsricd so that the applicant will

have some amounteg for sustalnance in these difficult days. .._

After examining his present emoluments and the service

left for him to go in the Department, we direct the res-

pordents to effect ﬁgg total recovery of £,1300/- per

month till a¥d the prancipal and the penal interest thereon

are reaslised by the Department, 'he amount of Fs.1300/-

per month shall include both the componenats of princiepal i
for amid nasd g

and penal interest. If some amount is still lefg( the '

same shall be adjusted out of his retirement bensfits

irﬁ{hcﬂrdanca with the rules., The OA is acardingly disposed of.

! . : i
No' costs (Dictated in the open Court).

c?;‘e;amvbf‘:“’___—'___. -

. T - CHom e g1t
(R.BALASUBRAMANIAN) (T.CHANDRASEKHARA RELDY)
Member ( Admn.) Member (Judl.)

Dated: 9th July, 1992,

vsn

CortQ - 2fm-
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TYPEL BY COMPAREDL RBY
CHECKED BY APPRCGVED BY

IN THEE CEUTRAL ADMINISTRATIVE TRIE
© ~ BUNAL : HYDERABAD BENCH,

THE :0u 3LE M
THE HON'BLE MR.K.BALASUBRAMANIAN:M(A)
AND

THE HON'BLE MR.T.CHANDRASEKHAR REDDY -
. MEMBEFE.(J)

AN

- THE HON'BLE MR.C.J ROY 3 MEMBER(J}

Dated: ?/7/_1992

. L
ORIER /JUDGMENT

w
. Rt * . » - -
fa
T/ ¥z
0.A.No, / /9
- - , B TR NT (WP Wow—' )

Admitted and interim directions

issued

Allowed _ _
—EiEposed of ¥ith directions

M smissed
Digndissed as withdrawn .

. pr_ # )
Dismissed for @Befault. \ A \Q»/A
M.%.0rdered/Re jected., . - \ﬁ"

pvm. - Mo drder as to costs,

" al
Centra! adminictratitd Frivan

tsvnTCH
e P
(Gl st g

HYDERABAD HEREH. ;




